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CENTRAL ADM!NISTRAT!VE TRIBUNAL
PRINCIPAL BENCH
0.A. NO. 275/1985
e . .
* New Delhi this the i day of August
HON’BLE SHRI R. K. AHOOJA . MEMBER (A}
HON'BLE SHRI SYED KHALID IDRIS NAQVI. MEMBER )
fiu\a fhushan Sharma g/0 D. C. Sharma,
% cashier Grade-l. Northern Railway.
Main Railway Station,
R/0 KM, 142, Kavi Nagar,
Ghayiabad (UPJ.
{ By Shri P. M. Ahiawat, Advocate |
. -Vaersus-
&
i Union of India through
Chairman. Railway Board &
Ex-0Officto Principal Secretary.
Ministry of Railways.
Rail Bhawan, New Delhi.
2. General Manager, Northern Raiiwa/,
Barnda House, New Deihi
3 A. K. Sareen. Sr. Cashier,
R/0 14/12 Railway Colony.
Kishangan}i, Delhi-T.
4 4. R. Sharma, Sr. Cashiar,
R/0 1/8595, Pratap Pura,
wWast Rohtas Nagar,
} Gali No.2/T, Shahdara
k| Deini.
5 1. P. Sharma, Sr. Cashier.
R/0 2321, Chaman Gali,
Goshala Rndd Ghaziabad.
< K. 3h%rma Sr. Cashier,

R/G E %/86 Nehru Nagar.

Mone for Official Respondents. Fesnondenis
By Shri M. L. Sharma, Advocate
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Shri Sved Khalid ldris Naavi, JM
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